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In THEZ CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH
NEW DELHI,

0a 291/93

New Delhi this the 15th day of april,1997
\_N

Hon'ble Smt.,Lakshmi Suanlnq han, Member(J)

1. Shri Bhagat Ram
s/o shri Ram Het

2. Shri Reuati,
s/o Shri Muli

(Both casual labours under

Station Superintendent, Centr=l

Railuway, Farah) :
C/8 shri 8.%.Mainse,

Advoc ate,

240, Jagriti Enclate,
Delhi-110092

ees Applicants

(By Advocate 3hri 8,5, Mainee )

US.
Unicn of India : Through

1 The General ManaJDr, . .’
Central Ralluay,Bombay VT
Bombay.

2, The Divisional Railway Manager
Central Railuay, Jhansi, -

3, Tha Station. Superintendant,
Central Railyay, Farah,

(None for the respondents) ... Respondents

0 RO Z R (ORAL)

(Hon'ble smt,Lakshmi Suaninéthan, Menbar (J)

Thie application has been filed by two applicants
who Elaim that they have worked as casual labourers yith
the respondents, Shri Mainee, lsarned cuunsal for the
applicants has submitted that while applicant No,1,3hri

Bhagat Ram has yorked from 1975 to 1989,zpplicant No,?2

" 3hri Reyati has worked from 1981 to 1991, The raspondents

have filed their reply dn uvhich they have submitted that
azplicant No,1, has worked upto 1989 and in the case of

applicaht No,2 his name is appearing at S1,No.150 in the

senliority list of hot weather yaterman attachad to ths

letter dated 20,3,1991, (Ann 2xure R-2), Shri Mainee,lzarnad
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counsel submits that he is satisfied with the position of
applicant No,2 in the seniority list of hot weather waterman

and,tharefore, he does not press his claim,

2; Régarding the claim of applicant No,1(3hri Bhagat
Ram), it is seen from the reply filed by tha resspondents that
after 1989, he has not approechad the Station Master f.r
further engagement as hot weather uaterman and, therzfore,
his name has not appesred in the seniority list, Housver,
Shri Mainee,learnad caunsel submits that in accordance with
the respondents? letter dated 20.,3,91,they ought to have
engaged applicant No.1 togethser with other hot uweather
waterman as hs had admittedly worked during 1989 but they
have failed to esnaage Eim Fer ﬂ@@QaeéfzgaéEtz? 1991, He
submits that whilse applicant No,1 has put in 312 days of
service prior to 1989, the person whose name is appearimg

at S1.No,697(Shri Rama Kant) in the seniority list is shoun
to have worked anly for 104 days, Therefore, he submits that
his nane should have besn included in the seniority list in
acc rdance with the number of uorkiny days, uhich the

rgspondent s have failed to do.é:f

3. In the letter datsd 20,3.91 it is stated, inter-alia,
that the Station SUperintendehts(SSS) ﬁ.emgaga casual labpur
watermen in accordance with the rules from among those who had
worked during 1989 and 1990 for the yesar 1991, Further it is
mentioned that no other persons will bs engagsd and in césa
these persons are not available, the posts should be kept
vacant and the office of the DRM Jhanshi should bs informead,
fFram thse reply filed by the respondents, it is not at all
clsar yhether the responaents took the neczssary action as
mentioned in the letter dated 20.3.91 after 1989, uwhen they
have submitted that applicant No.,1 did not turn up for work,
It is also not clsar uhether they had informed applic-nt No,1
to report for woxrk as hot veather waterman in accordate with

the 3cheme dated 20.3.31 and inspite of that he had failed

£

e e e o e e e < o e e e o o D




show up,
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The above facts should have been clatifled by the

respondents but none has appeared on their beshalf, although

on the last date of hearing, learned counssl was present

and had rsjuested that the hearing may b2 adjourned for

today, .

3,

digposed

sk

In the above facts and circumstances, the 04a is
of with the followying directionsi- -

applicant No,1 may submit a reprssentation to the

respondents including details of his sarvice as

casual labour er together uyith records supasorting

his case to the respondents within one month fron

the date of recsipt of a copy of this order, The

respondent s shall ther=zaftsr ponsider the represen-

tation and pzss a dstailed and spéaking order yithin

three months from ths date of its receipt and taks

further action in accordance with the releiant ruless/

instructions, '

No order as to costs, < -,

/Q%LJZ%5;W~zﬂﬁZ&J ]
(Smt,lLakshmi Suaminafg;:;/
Member (3}

|

3




